No. MA 351/82

CENTRAL ADMINISTRATIVE TRIBUNAL
CALCUTTA BENCH

OA 351/583/2017

Present: Hon’ble Ivlanjulagﬁas,_ Judicial Member

R. VENKATESH KUMAR

S/o Shri Raachandran

R/o Anarkali Village, Port Blair Tehsil,
South Andaman,

Aged about 33 years,'

Presently working as Bus Conductor
on daily rated basis, . . -

Bus Terminus, Port Blalr, o
Under Directoraté of Transport

A&N Administration, -

‘Port Blair. - i
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Drrectorate of Transport S
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Port‘Blar,r 744 {
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5. The =Deputy Drrector
Drrectorate of: ’I‘ransport
A&N Admmlstrauon
Port Blair-- 744101. ‘
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For the Applican't(s)- o Mr S.S Sarkar, Counsel

For the Respondeht(s);*

‘ Mr R Kumar, counsel

5 - ‘-.;? Mr S K Ghosh, Counsel

12018 .  -Date of Order: 07.02.2018
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Per Mrs. Manjula Das, Judic_ial;'Memb'e'r:
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Being aggrieved by~t.:hq";fi'naétion of the respondent authorities, the

Kl

(Oral)’

applicant has approac:_l'__xe:d this f'If‘ribu",nal under Section 19 of the AT Act, 1985

seeking the following._fe.liefs':" 1l

1
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a) Thé:épplicei_‘r"l'.ts__.p{aj; this: Hon'ble "Tribunal to permit the applicant
to file the:instant joiht application‘in terms of the rule 4 (S) of the
Central® Administrét@vé (Procedure): Rules, 1987 to file a single
application as the cause of action and the nature of relief prayed
for and have common interest in the matter

b) An order do 'issue;:d_i;'recting-the Respondent No. 4 & 5 to consider
the case of the aﬁﬁiiééh‘t-s"in“view of the order passed by Hon’ble
High Court C:irCuif: i‘b}anch' at Port Blair laid down the principles for
regularization of DRM working under the Directorate of Transport,
within a period of f:&f'vo."'monlt'hs from the date of order of this Hon’ble
Court. T .1‘ T .

¢) An order-do isSue dii‘eb@i?ggth?,.res'pondent authorities to regularize
the Vserfvicg o‘lf;} _,t-l;“é‘kvafbﬁli'c‘é’ntk?aél;".ger procedures adopted by

© respondent: ~?%§tﬁo§i'ﬁi_g§.§§.§qgK.;ggularizihg the services of other
incumbents ofblusyci)'nductor‘fro,gn thelist of Daily Rated bus
lf:_oﬁ;d‘ugttor.sf;_;-'qgg,iﬁé“fa:y'e{i'lgl‘jle‘ yacféihcies time to time under the
égﬁﬁ_c«@épirtfméﬁ".ly;ig%le;ﬁ_,_\p_’,{ﬁ(iélidrfd‘efrf‘. Office Order No.288 dated

09.02.2007, (Ahnéxute A16%)-Office No. 1685 dated 01.06.2007

ct.
(g1

R Py w”"."c‘x P4
N (Annexure:A=17%), ' Gfficeliorder: No. 291 dated 04.02.2008

(Anncxuré;f‘/i;;_‘f119"f)%l:ip;ﬁ'é_;{-;,,4‘ Order’iNo. 2339 dated 16.09 2009
Annexure“A:20), f&.Office 'Oidet No. 3616 dated 27.11.2014
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e) Ani-ordér d,oﬁxssué comnr g’ndiﬁg’ﬁuppn)'ghe respondent authorities
panticq[a“ﬂﬁz; therqspon'deﬁté héreiﬁ%o certify and transmit all the
records fcoht_aihipLg _Léééh:' and: every: documents pertaining to the
above ’_rhe’riltiﬁqne,d;;i casefbefore this Hon’ble Tribunal so as to
adjudicate.and tc:)‘arénd;é;;}»qpﬁ.sgipr_iable Justice to the applicant.

f) Anyfurtherol’*der}ol'rlorde'rs,: qliquﬁo’p or directions may be passed
fwh;ich;miay, deem,fﬁt f,é;%i}élj,}ppppér 'b'y‘j.thia Hon’ble Tribunal in this
casein the in ‘,'ric;i.s;t:iéfji‘;:sti'ce?-; S
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Admrnlstratlon prepared a fmal rnerlt hst where the apphcants were treated as
qualifying candrdates for the recrultment of post of Bus Conductor on contract
basis. That the Dlrectorate of 'I‘ransport vrde office order No. 1395 dated

24.05.2006 whereby” iand ,-w:h‘erein the Directorate of Transport, A&N

Administration issued offlce order for extens1on of contractual appointment of
Bus conductors (First Batch) for a further perlod of 30.09.2006 or till filling up

of vacant post, whichever is earher . That on the recommendation of the

Departmental Selection Commlttee the Director, Directorate of Transport Vide
e '-;:~
office order No. 1440 dated 29. 05*2006 1ssued (Thlrd) offer of appointment to

vw e

the candidates from the ﬁnal merlt Jist prepared by the Department on the

basis of recruitment test held on 08 10.2005 for the post of Bus conductor on

Contract Basis. The Drrectorate of Transport pleased to engage/appoint on
‘[ ST N

Daily Wages and also on the basrs of the said. order the apphcatlon have been

o g :-‘m sope .
* ! " -
issued with order of postlngs ;fl W VY | R ..
; T P ) -
o C s ,;. e 3 o ,.,\ . _
: ‘b ; \!h}jtix@kj’\‘;, L t

DPC of the D1rectorate of ’I‘ransport was cqnvéned ofi 07.02.2007. In the
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DPC meetmg it has ’been dequéd fc‘onstltutd ‘Ts'elect1on committee to fill up
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the vacant post of Bus Conductor ori~regular haslswamongst the Bus Conductor
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appointed - on contract - basrs The selectron committee DPC has been

constituted to fill up 27 'y,acan,:t, post-,’:of._,bus conduCtor under General Category.

The Departmental VSe,lecti'On fCommittee .duly. recommended names of the
candidates who have been appo'intrnent on. contract basis from the office order

No. 1950 dated 28.10. 2005 (Flrst Batch) to be regulanzed on the existing

vacancies." On the‘ basxs of the recornmendatlon of DPC the 27 candidates have
T R ‘n':::tm TR

been glven regular appomtment agamst thé ex1st1ng vacancies of Bus
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Conductors and the DPC further recommended three more candidate names

- . - . :‘ i ~.’ L. ¢ .- -
who have been g1ven earher appomted to be considered for regular
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appomtment in the- post of Bus conductor on resultant vacancies hkely to be
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arise shortly The apphcants are stlll contlnuously workmg in the Department

T
without any break in rserv1ce But till date' the apphcants have not been
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// applicants being aggrieved by such inaction of the respondent authorities filed

1 / a representation dated 07.12.2015. But till today, the same has not been
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‘such time the 1mpugneo}/v

considered. Hence the present O.A

3. Heard both the 1d. Counsels and perused the pleadings and materials on

record.

4. Ld. counsel for the applicant submit‘red that the applicant will be
satisfied if the matter is remanded to the competent authority to consider and
take a final decision into the grievance of the applicant. By accepting the
submission made by the ld. Counsel’ for the applicant, without going into tho
merit, [ direct the applicant to submit a copy of this original application along
with the order passed today to. the respondent authorltles within a period of 15

days from the date of recelﬁmf the copy ofztfns order On receipt of such

representation, the resgondent r1

the same by treatlnggghe OAas a,T
— }.

speakmg order w1th1n-na perlod,,of one! monthuth reafteglt s made clear that

the decision so arnvg_)shall be c/g [ \até‘}?the a

cmpetent.a%lt ‘orlty shall dispose of
) ,a,

A

tion by pd’ssmg a reasoned and

M
fiﬁllcant forthwith. Till

ﬁ‘?:y notce date@ 0. 2018 shall not be given

effect to. ""‘X‘

5 With the above observatlohvdrrectxon tﬁ“é‘”OA,,,stands disposed of.

v""“"mv“""

6. Liberty is however granted to the applicant to approach before this Tribunal

if he is further aggrieved by the order passed by the respondent authorities.

7. Consequently, the M.A stands disposed of. -

r/w

(MANJULA DAS)
JUDICIAL MEMBER
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